IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. & Stamp No. 26 of 1991,

TGN
DATE OF DECISION 20,11,1991
Shri Bhailal Manilal Petitioner
Shri B.H. Mehta Advocate for the Petitioner(s)
Versus

Rly. Staff College _Respondent

Shri N.S. Shevde Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. R.C. Bhatt : Member (J)
The Hon’ble Mr. S. Gurusankaran ¢ Member (A)

1. Whether Reporters of local papsrs may be allowed to see the Judgement ¢ X

2. To be referred to the Reporter or not ! X 1

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ IS

4. Whether it needs to be circulated to other Benches of the Tribunal ?

h




Bhailal Manilal .
Baroda. «+« Applicant

Versus

£

Rly. Staff College,

Baroda. .+« Respondent

o
(o))
r
M

44

: 20,11,1991

Per : Hon'ble Mr. S. Gurusankaran .. Member (A)

None present for the applicant. Mr, N.S.
Shevde, learned advocate for the respondents present.
It is seen from the file that even though the application
is filed in January, 1991, office has raised objections
regarding incomplete particulars, non-supply of annexures
etc. and after giving sufficient time, office has pointed
out that the objections have not been removed even after
a period of about 10 months. From this it is clear that
the applicant is not keen in prosecuting the matter,
Hence the application is rejected at the admission stage

itself for want of prosecution and incomplete application.
i = 7 e 2 ot

)
(s Gunﬁankaran ) ( R C Bhatt )
Member (A) Member (d)

*Mogera



0.A.St. No.26 of 1991

ffice Repert : Drderx
1 Present : Shri B.H. Mehta, counsel for the
: applicant.
: Learned counsel for the applicant has
¢ given an application to restore the 0O.A. Stamp
rompieel :
~ No. 26 of 1991, and has that the objeetion
- S 3l . :
Eﬁi§.jptmﬁh}/ 2 be removed within two weeks. Hence the order of
dismissal of C.A. Stamp No. 26/91 is set aside
GAN ,':.'\)\JT;\,\:,,A) and it is restored in file with the direction
I 2 \ A Y'L . : to the applicang to remove the office ébjection
L ¥4 MM :
- ' { .: within two weeks, failing which again the matter
et Vil ’4',1:‘\ A .
O . will stand dismissed.
AGA—
(@ (R.C. BHATT)
- v Member (J
3
: *Ani.
992

The applicant and learn=d advocate

absent, Office okj=ctions not removed though

; time was granted. Hence 0,A./ST./26/91 is
dismissed for non- removal of objection.
N A
(R.C. Bhatt)
Member (J)
*Kaushik




0.A.ST./26/91

‘Date }Offlae Report. .

d ORDER
_-----:...—--—l-—-‘--; —————————— .lr ————————————————————————————————— - —— T - — -
12.2.1992

Heard Shri B.H. Mehta learned advocatse
for the applicant and Shri N.S. Shevde, learned
advocate for the respondents. This application
was dismissed on the ground that office object-
ionSwere not removed, though time was grantedl
ﬁence order was pssed by this Tribunal on
6.2.1992 accordingly. On 7.2.1992, the applica-
tion was made under signature of learned advo-
cate for the applicant for restoration of the
original application. It is true that this
application is not signed by the applicant
and therefore no miscellaneous application
number 1is given by the office. However, in the
instant case, the original applicatioh was dis-
missed because the objection was not removed.
No regular number to original application could
be given unless the office finds that there is
no office objection or that the offica objection
is removed. This is the case where the office
had raised @bjection and the applicant did not
removabwithln the time given by the office and
jalso by the Tribunal. The ommission of the
Esignature of the applicdant on the application
[dated 7.2.1992 should not be to the
:interest of the applicant, moreso when the
,offlce has not given regular number to original
.appllcatlon because of office objection. As the
pain application of the applicant has still the
btamp Number, the defectuin not having signa-
'ture of the applicant %n the restoration appli-
cation should not be ﬁb@t&u& The appligation
gs filed on the very next day-after dismissal of
o A. Stamp and the defect in not having the
bignature of the applicant is not jéizﬁéa. The
Fpplicatlon under signature of learned advocate

Eor the applicant be given regular miscellaneous
bumber. It is allowed. The learned advocate

for the applicant undertakes to remove the |
]
pbjection within two days. Time granted for two

days, in default of which, the applicant will
]

- S o S e -—-
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0.A.ST./26/91
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not be entitled to be heard again on
that point. O.A. Stamp No.26 of 1991
is restéred to file. The order of dis-

missal is set aside.

.

r O A
(R.C.Bhatt)

Member (J)" .

*Ani.

None present for the applicant.

'he case is adjourned to 13th March, 1992.

y
f/ O A ’ - /W -
Y & —— ‘\\‘..M : 4 /
(R.C.Bhatt) (M.Y.Priolkar)
Member (J) _ Member (A)

. 0ua. /792

None present for the applicant

and respondents. Hence

the matter
is adjourned to 20,3,1992,

"’ LAA ‘\,,, L.
(R.C. Bhatt)
Member (J)

*Kaushik -




20.3,1992

24.03.19
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0.A,/74/92

Honé present for the applicant.
Mr., N.S.Mshevde learned advocate “for the
respondents is present. Hence the matter
is adjourned to 24th March, 12992,
LR

(R.C. Bhatt)
Member (J)

o 4
Ait p

None present for the applicar -«

Mr.N.5.Shevde, is present for the respondents.
|
Fhe matter is kept on 27,03.1992,

V\, / \ = f &4

‘ / /\} LN~ E‘J?”“ﬁﬁ o /L K( & %ﬂ/h
( R.Venkatesan ) ' ( R.C.Bhatt ) .

Member;(A) - Member (J)

AIT




IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. No. 74 of 1992
D, 0000 704

DATE OF DECISION  28,3,1992

Shri Bhailal Manilal Petitioner
' Shri B.H. Mehta Advocate for the Petitioner(s)
Versus
Union of India & Ors. ~ Respondent
Shri N.S. Shevde Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. R.C. Bhatt : Member (J)
The Hon’ble Mr. R. Venkatesan ¢ Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ o
2. To be referred to the Reporter or not ¢ )4
3. Whether their Lordships wish to see the fair copy of the Judgement ?7(

4. Whether it needs to be circulated to other Benches of the Tribunal ? '74




¢

-

Shri Bhailal Manilal,

Manjalpur,

Harijanvas,

Vadodara. ¢ Applicant

(Advocate & Shri B.H.Mehta)

VS.

1. Union of India, through
The General Manager,
Western Railway,
Bombay.

2, Principal,
Railway Staff College,
Lal Baug,
Vadodara.

3. Shri Suresh Rao,
Cleaner,
Rly. Staff College,
Bghind Lal Baug,

¥adodara. ¢ Respondents

(Advocate : Shri N.S. Shevde)

O.A. No.74 of 1992

Date ¢ 27.3,1992

Per : Hon'ble Shri R.C. Bhatt Member (J)

None present for the applicant. Even on last four
occassions on 26.2.1992, 13,3,1992, 20.3.1992 and 24.3.1992
none remained present. Therefore, it appears that the appli.
cant is not interested in prosecuting the matter. The
applicant is also absent. Mr. N.S. Shevde, learned advocate
for the respondents present. The application is dismissed
for default. No order as to costs.

{)vaubukﬁuyy“ /rl“él44LA//\\\

(R.Venkatesan) (R.Ce Bhatt)
Member (A) Member (J)

*Ani.



Shri Bhailal Manilal,

Manjalpur,

Harijanvas,

Vadodara. ¢ Applicant

(Advocate & Shri B.He.Mehta)

V3.

1. Union of India, through
The General Manager,
Western Railway,
Bombay.

2. Principal,
Railway Staff College,
Lal Baug,
Vadodara.

3. Shri Suresh Rao,
Cleaner,
Rly. Staff College,
Bghind Lal Baug,
Badodara. ¢ Respondents

(Advocate : Shri N.S. Shevde)

C.A, No,74 of 1992

Date : 27.3.1992

Per 3 Hon'ble Shri R.C. Bhatt ¢t Member (J)

None present for the applicant. Even on last four
occassions on 26.2.1992, 13.3.1992, 20.,3.1992 and 24.3.1992,
none remained present. Therefore, it appears that the appli-:
cant is not interested in prosecuting the matter. The
applicant is also absent. Mr. Ne.S. Shevde, learned advocate
for the respondents present. The application is dismissed
or default. No order as to costs.

Venkatesan) (R.Ce Bhatt)
ber (A) Member (J)
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MeAoSt.

152/92 in

OeA./74/92

ice Report

Order

Mr.Bs.MeMeht, for the applicant,
MeAeSt.152/92 is for restoratio

of Original Appliéétion.

None for the applicant.

fIn Interest of Yustice, call on

12th November, 1992,

(1+C « BHATT) (NoV+KISHNAN)

MEMBER (J) VICE CHAIRMAN
*3SS
rJB.H.Mehta for the applicant.

3 3
»>hevie for the

e Tespondents,

N 4 . " < .
Neither the agglicant nor

. L4 ~ s 1 o ;
Ek® his counsel was present,The

Y o ~
«AL8t,.152/92 18 for restoration

crﬁginal application which was
dismissed as default. The M.A,
do not given a stamp number 1ig
requiring., ilence,

the M.A, is

dismissed in default for want

of prosecution.

(N.X;.Y‘Y(STTVAY)

MEMBER (J) VICE CHAIRMAN
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Central Administrative Tribunal Ahmedabad Bench.

application No. __ (3F) /D yire . of 199

B T B e o . e o

Transfer Applicatien No. __ _  0ld writ Pet.No. e

CERTIFICATE
Certified thet no further action 1is reculred to be takan and
the case is fit for consignment to the Record Room (Decided) .
[o [
- 4 w (i
Dateds 7 | &[Gy

a, ) .
counternsygneds A Wa' ‘o L
< XY Y { . i | P& @n

Section Officer/Court Officer. Signature of the
s Dealing Assistant.
: ( ‘/-‘ VA

(?{Lv
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT AHMEDABAD BENCH ‘

INDEX SHEET

CAUSE TITLE O/ /’-7 4 /9? ; OF 198.
NAMES OF THE )
PARTIES Shai» Rlhasfal r~, Palan [
VERSUS

(v, 7 g,%h' )

PART AB &C

2 |
< . L
x9S DESCRIPTION OF DOCUMENTS S
w< <
- a.

1| Application. i

4 o i 2

2 r) @l & CLul/\‘(zL\ ‘#ﬁ i/{ 2 (\/ . S‘ ,dq s

2 O K Q/..Qf\ . d —;’ 2 = / 2 f/ g >
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-~
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDARAD BENCH
AHMEDABAD
Sbmitted : Cea.T./JUDICIAL SECTION.
\,4
|
i : (&
Original Petition No, 32 ) of ll,~ ®
Miscellaneous Petition No,: - of , L
! Shri B 3’\9'»"\ \C)‘ 1 A My \OJ Petitioner(=.,
Versus.
Ui 4
<1 MY g - MBiex ) Respondent(s) .

v

This application has been submitted to the Tribunal hy
Shri » W IRAILN"S

’ Under Section 19 of the Administrative Tribunal Act, 1985,

It has been scrutinised with reference to the points mentioned
in the check list in the light of the provisions contained in
#he Administrative Tribunal Act, 1985 and Central Administrative

Tribunals ( Procedure ) Rules, 1985,

The Applications has been found in order and may be given

to concerhed for fixation of date.

The application has not been found in order for the reasons
<' indicated in the check list., The applicant may be advised to

rectify the same within 14 days/draft letter is placed below

-for Signature'éﬁ//§;<¢;7u& [ 1

1
DO(\V\W*‘L‘\"‘ ru- ‘LQ ¥ w ol S‘K’.L\

4

\
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Asstt, - .
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ANNEXURE ~ I,

CENTRAL ADMINISTRATIVE TRIBUNAL

AHHUEDABAD BENCH

APPLICANT (S) T% L,;\\M Moo

RESPONDENT(S )

1héwx A

PART ICULARS TO 3E EXAMINED

\ PILAYN n Qll)

ENDORSEMENT &S TO
RESULT OF EXAMINAT ION.

1. Is the application competent ?

2, (A) Is the application in the
bPrescribed form ?

(B) Is the application in
Paper book form ?

(C) Have prescribed number
complete sets of the
application been fi led

o

)

3. Is the application in time
If not, by how many days is
it beyond time ?

Has sufficient cause for not
making the application in
time stated 2

4. Has the document of authorisation/
Vakalat Nama been filed ?

——— s 3

[T

5. Is the application accompained by Col- &% 22 &

D.D./I.P.O. for Rs«50/-. 2 Number
frex of D.D./LT.P.0. to be recorded.

6. Has the copy/copies of the order(s)
against which the application is
made, been filed.?

7. (a) Have the copies of the documents
relied wupon by the applicant and
mentioned in the application
been filed. ?

(b) Have the documents referred to
in (a) above duly attested and
numbered accordingly ?

- (e) Are the documents referred to
in (a) above neatly typed in
double space ?

8. Has the index of documents has been
filed and has the paging been done
properly ?

fr

)
™Y

h

.l2..



’o20’

PARTICULARS TO 2R EXAMINED. ENDORSEMENT TO SE RESULT
OF EXAMINATION.,

10,

1d.

12,

16.

17.

18.

Have tne chronological details
of representations made and
the outcome.of such represen-
tation been indicated in the
application.?

S

=

Is the madtér raised ihm the
application pending before
any court of law or any other

Bench of the Tribunal ?

Are the application/duplicate
copy/spare copies signed.?

Are extra copies of the applie-
cation with annexures filed.?

(a) Identical with the Original.
(b) Defective.

(c)Wanting in Annexures
No. Page Nos.

")

B T s

(d)Distinctly Typed 2

Have full size envelopes bearing

Are the given addre:
registeice idresse
Do the names of the parties

stated in the copies, tally with Name(s)
X&Q: those indicated in the .application 2
Are the transations certified to be

rue or supported by an affidawvit
affirming that asy they are true ?

Are the facts for the cases mentioned
under item No.6 of the application ?

(b) Under Distinct heads B
consecutively ? .

(d) Tyred in double space on
one side of the paper ?
Have the particulars for interim
order rrayed for, stated with &y
reasons.? )




BEFORFE THE CENTRAL ADMINISTRATIVE TRIBUNAL
DISTRICT: BHAVNAGAR.
APPLICATION NO, 26 of 199 }..

,7 L/ J/\/"' -
/]

Bhikhabhal Mamilal Solanki, ... petitioner,
Versus
(1) .Principal,R ailway Staff

College and another, cesess Opponents,
/Iindex/

Sr, Annex, Description, pages Nos,_

(1). —  Memo ofApptitsbdon . 1to oy
(2). A1 A copy of the Certifi~
cate of the Opponent ¥
dated 23-6-1976.
(). A2 A copy of the certificate
of the opponent dated - w
28-1-75,
(3). A3 A copy of the Order of
Opponent No.1 dt. 4.1,85, 2 }
(8). A4 A copy of the application
made by petition dt,28-6-84, 13 4l
(6). A5 Copy of the letter written a4 (‘]
by president of the Baroda
state and Jilla vibha Dalit
Kalyan Seva Sangh dt,3.7.87.




® e 2..

(7) . A6 Copy of the application made
by the petitioner dt, 5-9-88 19
to the Chairman Sports Club, ’

(8) « A7 A copy of an application of

| the petitioner dated 17-3-89. 18

(9). A8 Copy of the application made
by the petitioner dt, 19-7-89. 9®\~

(10). A9 Copy of the petitioner made to N
the gecretary Schedule Caste, B |9

schedule Tribe dated 31-7-89.

(11). A10 Copy of the application made by ‘:*\ i N7
the petitioner citing the \};
inst ances, of persons who were 1920
promoted by the opponent,

(12). M\A copy of the certificate of \6
the Sport officer. 21

(13). A12 A copy of the motice, 22 |7

(14) . A13 @@py of the application made by y
the petitioner on 6-10-89. 23 \{

(15). A14 A copy of the office order dtd, f
10~1-1990. 2 |

(16). A15 Copy of an application made by
the petitioner for full back 25 Zr

wages etc,,.

Ahmedabad,

Date, - 1=1990.
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Central

Between;

Bhailal

residinc

AND

Administrative Trikunal at Ahmedabad.
Tl 1
Case Mo. ' of 1992»/f
Manklal ,
at Vadodara. . Applicant.
%4 g x

() vt g VAS AN Ao e 0 A« v tA el
ejﬁwdgvk; M ers e MJrﬂ£$ fgC%VG‘L’ L

\?/ Prircip e,l

3

Rly. Staff Gollege,

Lal Baug, Vadodéra. .o Kespondent.
) *‘ N ‘
) Qangsh o) %@ P estlegt , ol Lok A}aJ§
hoars , Py 5‘*‘“ oo A
- Name of the applicant(i)Bhailszl Manilal

Name of the father (ii) Manilal:

Designation and office(iii) Rly. Staff Cbllooe,
in which employed. .o Vadodara.
Office addresse o+ o.9iv) Rlye Staff @bllooe,

Vadodar-.
Address of services ( v) Manjalpur, Harijanvas,
of all noticese . . . . Vadodara.

2. Name and destgnation Principal Rly. Staff Collpoe,
of the respondent. - V.adddara.

(ii)

(iii)

B
‘ , auag,
Cffice address(i)Principal Rly.Staf% Collnce, Lal/
of the respdt. Vadod ara.

Address for Same as above, no.ii.
services of
all notices.

3. kkkk¥x Particulars of the order
agasint which application is made.

e

)
)
i)
fiv)

i
11
i

—~
p_l

Order No. . No. E/REC/ SwD X xRx

Date 2.1.1991.

Passed by:Principal Rly.Staff Bollece, Lal Baug,
Vadodara.

Suibject in brief: . Petitioner is senior to Suresh
Uttam Rac who is called for
XR trade case for the post of
Station Wagen Driver. While the

« 2.



4,

Se

aoplicant who has got having heavy
driving licence, is not called for

test. The respondent has written

a letter on 22=-6=-90 that the applicant's
case will be considered on merit wxksa
when s vacancy arises. A copy of

the prikkkoRr letter is annexed herewitth.

Jurisdiction of the Tribunal.

The applié;nt declares that the subject matter
of the order against which he wants redressal
is within the jurisdiction of the Tribunal.
Limitation;

The applicant further declares that the application

is within the limitation presdribed.in sec. 21 of the
Administrative Iribunals Act, 1985.

6

7o

Fadts of the case;
The facts of the case are given below:

The applicant is.appointed as Safaiwala on 15.6.83

in the office of opponent. He possesees heavy duty
licence. He applied for the post of Khalasi but

he is not yet appointed. He received the reply
dtd.22.6.90 from the opponent - respondent that the
application .dt.28.2.90 for the post of Khalasi will
be considered onfierit . when such vacancies wrises.
Still however, he is not cabled for trade pmsk test
for the post of Station Wagon Driver, when the juniors
Shri Suresh Uttam Rao is called for trade test mkkkex

Annex.;4'

>

by the letter dt.2.1.91. A copy of the said letter  Annex. "Bbpct.

is annexed herewith as Annex.'B'. The applicant
senicrity is not considered without any reason so
the letter .dated 2.!.91, .is annexed as AnnextC' .
Annrex. 'C' should not be'acted wpon.

Relief(s) sought :

The anplicant shoulid be called for trade test for the
post of Station Wagon Driver, and till then the
opponent be restrained from taking trade test for the
gost of Station Wagon Driver till this application is
deCidedo

Interim order, if prayed for;

Pending final decisitor ofi the: application, the applicant

seeks issue of the following interim order:

The respondent be restrained from taking trade test
for the test of Station Wagon Driver and appoint any
one to dispose till the disposal of this order.

3.

ARRRXXx2. 1.91.
1t g
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Detbils of the remedies exhausted.

The applicant made applications to the
respondents on 22.2.1990, 25.,6.90 and

7¢ 12 1990, and 7.9.90. Still however he
has rot got any reply from the respondent.

Matter hot pending with any other court, etc.

The applicant dag further declares that the matter
regarding which this application has been made is

not pending before any court of law or any other auth-
ority or any other Bench of the Tribunal.

Partculars of Bevk Prafi/Postal Order in
respedt of this application.

§. Number of the Indian 8 01 862798
Postal Order: ’

2. Name of the issuing Navrangpura, Ahmedabad.
post office.

3. Date of the issue of

postal order. 21,1.1991.
4, Post office at which Navrangpura Post Office,
payables - Ahmedabad,

Letails of Index.

1s enclosed herewith.

List of enclosures:

Annex. 'A' A letter dated 22.6.90 written by the
avplicant to the opponent.

" 'é&f A letter written by the opronent on
2.1.91 to Shri Sureshxax Rao.

w ’ﬁ*;L,Application made by the applicant to the
respondent on 2.1.91.

Postal Order No. 8 01 862798 dt.2.1.91.



b s
VERIFICATION:
I, Bhailal son.of Manilal, 'age.32 years,
P ! 2 »
working as a Safaiwala, resident of Manjalpur, Harijan
Vas, Vadodara, do hereby verify that the contents from
1 to 13 are true to my personal knowledge, and belief
and that I have not suwpressed any material facts.
. :
ST, [/('11 (7 )1)77/’“ (7
Pl ace: Ahmedabad. .
Date: 21/1/1991. Signature of the aplicant.
, e 56 e\,{l«e«'w' D
M*w*~ub7 il ' : )
f"iled by Nr'-- ﬂ.4‘-v(:(.t :u.n....-.%,/qh
Lew ned Zdvocate for Petitioners
with.secon¥eet’ & . 1 a3
Soprag cory Sax“'i':‘;";f'nol s3ived &6
other side ¢ ;
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GOVERNMENT OF INDIA
(MINISTRY OF RAILWAYS)
RAILWAY STAFF COLLEGE
SARODA-4

Dt.2%.0.70

This is to certify that Shri Bhailal Manilal has
worked as a casual labourer Safaiwala for the period

shown as under :-

L"\

114393 to 25.4.73 15 days
274753 to 29.6.73 W
T T3 to 28.7.73 15
29.7.73 to 14.9.73 47"
16.9.73 to 1. 11,73 &7
3.11.73  “to 30 P 2o 8 iy
264 11,75 - 0 88,1378 e
28.11.73  to 28.11.73 | 15
21.1.74 %o  4.2.74 18
8.2.74 fo 2202 TA 197
2%.2.74 to 1.3.74 1.7
13.5.74 . to' - 22.5.74 10 .7
17.6.74 b0 4874 59 ©
16.8.74 to 16.9.74 B

Campus Supreintendent
Railway Staff College,Baroda-4

Tl
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Certificate
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GOVERNMENT OF INDIA

(MINISTRY OF RAILWAY)

RATILWAY STAFF COLLEGE
BARODA-4

Dt. 28.1.75

It is certified that Shri Bhikhabhai Manilal

has worked as a casual labourer safaiwala for

the period shown below:-

17-6-T4
17=7-T4
18-11-T4
4-12-T74
29-12-74

to
to
to
to
to

16-7-T4
10-9-74
3=-12-=74
18-12-74
27-1-75

Principal,
Railway Staff College,
Baroda.

T e4bT

6r%4ﬁxq¢\*J” T
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Railway Staff College, Yadodara

pffice grder Bo. E/85/1 4-1-1985.
Subj;- Grant to Temporary Status

The following Safaiwala casual labourers working in

this college, have completed 120 days of continuous service.

As such, as per Railway Baards orders, they are entitled to
temporary status from the dates they have completed 120 days

of continuous service. accordinglyk they kaxe ssmplakes 328 xiayxxs
are granted temporary status with »#€X effect from the date shouwn
against €ach;-

Sl. Name Date from which temporary
NOe status granted.

S/shri

1. Bhailal, M. Bhangi 20-9-1981

2. VYinod Chiman 25-2- 1982

3. Manu Ravji 12-5=-1882

4, Soma Daru 10-2-1984

5. Ramesh Chiman 9-2-1983.

The grant of temporary status to them will not in any
way effect the seniority position which the are holding at
present in the approvoa list of Safailwla Casual Labour
engagement,

The cases of the remaining casual labourers are being
amined and they will also be granted temporary status as and
when it becomes due as per extant orders.

This has the approval of the competent authority.

(File No. E/Class /IV/Tempe.3tatus/Safaivala)

for Principal

copy of prof.(Accounts) fjaster File, Health Inspector,
All Notice Bearda,
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From;- Dt. 28=6=84.

Bhailal mManilal, ’
Safaiwala,

Cc/o. HI/RSC/BRC

Tos

The Principal,

Railway Staff Ccollege,
Barcda=390004.

Respected Sir,

Sub;- Request for transfer from Sanitary
Department to 0S's Qffice.

Sir,presently I am working as Safaiwala under
the contrcl of Health Inspector of Rly.,Staff College.
However, I am very much ®% interested to work as office
Khalasi/peon under gffice Supdt. of this College.
In this connection I would like to mention here Sir,
as and when the Marker goes on leave, I am deputed
to work vice him and thereby 1 gained experience in
this field also.

1t is understood that few vacancies of peons
are likely to be filled ixr in shortly
request your goodself to kindly consider case
and transfer me from KE88¥ HI's (0ffice to 0S's Office
and put me to work as 0ffice Khalasi/peon .

1 shall be ever gratful toc the administration
for doing this favour to me.

Thanking you,
Yours faithfully,

(Bhailal Manilal)

’ \ //VU WA

AM—
/{//])/ 1/1/1’}"’1”///—
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(GUJARAT PRADESH)

DALIT KALYAN SEVE SANGH o ﬂ)@%

BARODA STATE & JILLA VIBHAG.
D/K/S/5/45//89=90.

RQO NOO

E03633 Date 3-7-19870

PeM. Solanki

PRAMUKH.

T0,

The Principal,
Rly. Staff Ccollege,
Pratapnagar,

BARODA .

Re;- To be fill the vacancy of 'yardboy' or Khalasi.

Dear Sir,

I the undersigned the President of 'DALIT KALYAN SEVA SANGH'
kindly bag to lay douwn few lines for you sympathatic consideration

We like to point out that Mr. BHAILALBHAI MANILAL SO LANRI,
who is working under your kind contrcl as a "SWEEPER" Since last
ten years. He drawn that till Today he has not get any prcmotion

nor any

ue
Manilal
request
KHALASI

Increment from your side. He is more sincer in this duty.

are requesti&ng and suggesting this name of Mb.Bhailalbhai
solanki for the promotion or hire category. Further e
you that in future there will be a wacancy of

or WARDBOY please select for this post.

Awaitipmg for the favourable reply from your side,

Thanking you, Sir,

Yors faithfully,

(PRESIDENT) Yo

~ o 7
//\’1 ,/L/VCf J//f) // /

A~
/V(“l/ .
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Bhailal Manilal Solanki

Safaiwala,

c/o. HI/RSC/BRC 5-5-88,

&p

TO:

The Chairman & Prof. (iigt).
RSC Sports Club,

RSC/BRC.

Respected Sir,

Re:- Application for consideration for the
post of marker.

With due respect, I beg to state that I have uworked
as a replacement for Marker in RSC Badminton cour
during the period from 1983-1985 and agained experience
in this field. Since I cam to know that you are going
to sekix select Markers, from Class=IV staff, I submit this
sppligation with a hope that you may give due consideration
based on my experience in this fisld. sir, for your
information, I would like to state that I know almost
all the games, especially, badminton, squeashgy table tennis,
Volleyball, Cricket, billiards etc. 5ir, peior to the
posting of Mre. Sitaram, my father Manilal Mangal was
the Marker and during his entire tenare, after office
hours, I have been assisting him and whenever he goes
on leave, I have been looking after the duties and I
am very much conversent with the overall supervision
of these games. I can be entrustad any of the work that
are ¥ connected with sports including the arrangements on
the prize distribution function, etc.

I shall be ever grateful to you Sir, for your
favourable action on my huble request.

Thanking you ,
Yours faithfully,

(BHAILAL MANILAL SOLANKI)

”’I/Z;Aﬁ. <:{)0A7
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The Principal
Railway Staff College

Vadodara

Respected Sir,

Subj;=~ Application for the post of Cleaner/Driver in
railuway Staff College.

I the undersigned beg to subnit that I came to know that
two sanctioned postss of Drivers are lying vacant in the Hostel

one of them. pMy bio-data is as under;-

NAME BHAILAL MANILAL SOLANKI
‘ Designation Safaiwala

Under whom work-
ing at present Health Inspector/RSC

Educational 3ln Can write and read
Driving Licence No. 747526

wWhat type of vehicles Metador ¢ Heavy Duty truck.
can operate Maruti : Ambassador

J Whather belonging to
SC/ST Yes
I am a young man of 31 years old and possess a good
physique.
I will be obliged if I am given a chance to work
as a Driver/Cleaner under your kind control to shaw my
skill.
Thanking you,

! Yours faithfully,

(Bhailal Manilal)
Barodae.
17th March 198889.

{ v, P
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Fromj;= Bhailal Manilal Solanki
Safaiwala,
under HI/RSC/-BRC.

Toc, dt. 19-7-89.
The Principal,

Railuay Staff College,

Pratapnagar,

Barcdae

(Through proper canel)
R/Ssir,

Subj;= Request for transfer as a Khalasi
under HS/RSC.

Ref:= My application dt.
dt. 26-6-84, 19-7-88, , 5=5-88
& 7-7-8 9.

1 beg to submit following few lines for your
sympathetic consideration please.

1 am working as a Safaiwala under HI/§C since
June 1983. 1 respectfully submitted my application
under HS/RSC on above dates. But so far no opportunity
as a Khalasi is given to me even with falling no. of
vacanacies of Khalasis.

Now one more post of Khalasi under HB/RSC is
going to be vacant on 31-7-89 due to retirement of
Shri Manilal purshottan.
Sir, I hope that now my case may be considered
and opportunity may be given toc me to serve as a Khalasi
under HS5/RSC against the above vacancy.

For kind & sympathetic consideration please.

(Bhailal Me Solanki

SFA/HI-RSC.
— C A (/4/7
(e

P 74 &
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BHAILAL MANILAL. Railway Staff Cpllege,
Lalbaug,
Pratapnagar,
Baroda=390004,

To,

The Secretary,
Schedule Caste/Schedule Tribe,
Rail Bhavan,

e New Delhi=110001.,

Subj;- Application for transfer from Sanitary Dept. to Peon/Khalasi
Post in ReS.C.

Dear Sir,

I the undersigned request you to kindly go through the follouing
and do the needful

At present I am working as Sanitary Sweeper in the above said
department., since 16=6-83, In our department I am the senior
person and I would like a change from gueeper to pPeon/Khalasi
poste I would like to bring in to yourskind knowledge that

one fMr. Manilal Purushottam working as office peon in the same
staff college is going to be retired on 31=7=89. Hence I humbly
request you to kindly give me a chance in the place of him and
I assure you may sincere service to my department and faithfull

to my superios.

My seweral applications regarding the same subject remain unans=-
wered. Onee again I humbly request you kindly do the needfull
and let me allow to work as a peon/Khalasi in the same staff

college.
s 9
Thanking you, ”(j;V“L Li.VAY
3 "
Yours faithfully, C§:§1/°Tﬁ/VA/ ﬁ

BHAILAL MANILAL.




TO: ( \@ ]P
The Principal, gb

Railway staff College,
BARODA .

Respected Sir,

Wwith due request, I am inform to you some few }ines for
difficult and circumstance of Government Service. Kindly
reffer my problem and may be help me.

I am working under Ministry of Rly. RSC/BRC since 11.4.73 as
temporary post in Health Inspector RSC/BRC. In between not
sanction ELA of Safaiwala, our office should transfer ELA in
garden Khalasi. When 1974 Railuay employees goes on strikes,
that time uwho are attending service, those employess got
special benift.,, of railway service or if his elder son like
to work k so they should get service in railway. Ahd those
employees working in temporary, they should may be permanent
in service such rules not effect for my service.

Mr. Manilal Mangal who has working as 'Marker' in courts RSC.
So many time Manilal Mangal 'Market' going also, long period
leave. That time I look after Marker job also. After retire-
ment of shri. Manilal Mangal &marker' I applied for post of
'Marker! but office should not given me chance. As per Govt.
order of SC/ST community will get first chance for promotion

or appointment but in our office not follow the Govt. order.
BYXAPPRAREMERE xBOXX XBUEXXRXBYEXBRRXEEXRBEXKBII DX EREX XK X XBEYR

There were many employees working under garder Khalasi or
ELA-service. When our office require some post of Khalasi
cleaners and peon, that time office direct recruit from
garden CS office RSCe In time I am also apply for the same
gaade but they are exegpt my request and direct refuse
Safaiwala.

1 am give few particulars, who are appoint from garden to
direct office peops

1. Mr. Shanti Prasad.

2. Mr. Rajesh Shivlal

3. W Mahesh Babu

4o MIe Babu Manek esseee-esee.e.Unqualified.
5. Mr. Vasant Babu

60 MTe Bhikha Babu.

7. fMr. Latif Nathu =do=-
8. Mr. Ramesh Manilal

9, Mre. Natwar Ambalal

100 ["Ir. Laxmano S .

11. Mr. Swapan Chakarvarthy.

12. Mr. Natwar ambalal.

13. Mre. Vasant Bharao

14. fir. Puja Jafar =do-

15« Mr. Natwar Shrimali — ; /.

16. Mr. Arjun -do- ([ pad (J~A7
Cf/ﬂ e
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17. Br. Gokul

18. Mr. Magan Waghela

19. ®Mre. Dutta Chaudhari

20, Mre Moti Vasava

21. Mr. Chhagan Goving

22. Mr. Manjula Barot

23 Mre Ishwar Chimman

24, mMr. Anil Dube From Dahed
25, Mr. Fate Singh »

26. Mre. Suresh Uttamrao.

gther that same employees working earlier in Bunglow Private
service, those employees direct recruit in railway service
these are following mame.

1. Mre Johne. Se.
4 Mr. Sihachalam
30 MI‘. Chandubhaio So

Such type rules and regulation maintain in our office and we are
not got upper base and upper class service.

Recently 31.7.89 one Hostel Khalasi retired frem railway service.
1 request for may be appointed as a Khalasi in Hostel.

I request to you may be satisfy reply and kind manner. ]I one
application posted by register AD to Principal but you are not given
me reply against mycapplication.

Dated 26=6-84 to 19=-7-88, ,5-9-88 and 19-7-8S these application
posted through proper channerl. Kindly take necessary action and
put to administration. I hope for your reply and helpful to my
service.

Yours faithfully,

Bhailal Manilal
Harijan
Safai Walae.

e Z C.2 /fWY
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RAILWAY GSTAFF COLLEGE
VADODARA-3290 004

% T0 WHOMSOEVER IT MAY CONCERN

This i@ to certify that Mr.Bhailal Manilal working
as Safaiwala in this college, in addition to his
duties, has been the rest giver to the Marker who
is posted in Badminton Court, whenever he goes on
leaveprest.He has been doing this responsibility
in a systamatic manner to the satisfaction of the

Sports Officer.

(P.C.Sharma)
Sports Officer/P(TM)

8/0/87
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RAILWAY STAFF COLLEGE, VADODARA. / 7}”42%?§E’

No. E/NG/Cle/IV/File
Date; 4th pgctober 1989,

NO TICE

Class IV Employees Workfng in the grade

B 750-940 (R) with office supdt. /Library/HS gffice/
CS gffice and HI office, who ,re willing to work in
Hostel supdte. gffice & campus Supdt. gffice and are
literate may give their willingmess to the office
supdt. within a weeks& time.

For PRINCIPLA.

C/- 0S/0DL/KS, Please get it noted
by concefned staff.

—_ 0o
|
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From;=-

Bhailal Manilal,
Safaiwala,

c/o.Health Inspector,
RSC-=BRC.

TO:
The Rrincipal
RSC-BRC

Respected Sir,

Subj;- Request for transfar from Sanitary
Department to HS gffice, RSC~BRCe.

gir, presently I am working as Safaiwala under/the
control of Health Inspector of Railway Staff College.
RaBR undEx W8 3KKixe BR kkiz gBrix
However, I am very much interested to work as 0ffice/Khalasi/
peon under HS gffice of this College. As I knouw driving
gnd also I am holding Oriving Licence No. 747620,
I may be able to get some future promotions to officiate
as driver etce., if I am given change to work as Khalasi
in HS office thereby having some hope of future prospects
in my carrer, whencer any chance of filling # up the vacancies
of drivers etc. as per rules and suitability etc.

Therefore, I may be considered to be posted
as a Khalasi under HS office.

Thanking you,
Yours faithfully,

(Bhailal Mmanilal)

Safaiwala
HI poffice
RSC=BRC.
Vadodara
Dto 6"'10"890
e C r'_7
| aart
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RAILWAY STAFF COLLEGE, VADODARA. }
_OFFICE ORDER NO. E/90/6 DATED 10-1-90.
I. The unddrmentionned persons who have passed the screening

test for regular empboyment ars appointed as temporary Khalasis
Scale Rse. 750=-940(R S) on their existing pay against the existing

vecanciese.
{ = momoemmemmmmmmm e mmama e s m == e e = m = e === = -

Se NOo Name Posted as
1. Shri Ranchhod Kalidas Garden Khe under C.S5.
2. Shri Bmarat Ishuwar Khalasi under gffice Supdt.
3. Shri John Santial ' Bungalow Peon under J.5.

. 4. Shri Ramesh Chandu Bunglow Peon under J.3.
5. Shri Ne Simhachalan Khalasi under office Supdt.

They have passed requisite Medical £xamination.

Their appointment is purely on temporary basis and xBR their
services are liable to be terminated on 14 days notice.

1I. The designations indicated against the names of the
undermentioned pdrsons in this office office Order No. E/89/129
s dated 24-12-89 may be corrected as shown belouw;-
1. shri Harish Ramanlal Garden Khe under € S,
Zé Shri Dipak Re. Kadam Khalasi under Campus Supdt.
e Shri Ramesh Moti Garden Khe under C.3.
No. E/REC/CLl.IV/Pte I. For PRINCIPAL.
c/ prof. 5
by
t \ /’L/IVL
/ )) /'\,/1,/ N ,/\/L
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To,

The principal,

Railway Staff College,
Barodae

Respected Sir,

That I the undersigned was serving as (Casual Labour) during
1972 and at that time daily wages was at the rate of 2.30 Rs.
and during the year 1973 at the rate of Rs. 3.76 and after the
120 days working and other workers who were deserving for the
full payment of wages and the temporary statement xaxix was also
XRRX issued to same of the workers, and after due application
and we have visited you many times yet no satisfactory response

is given toc us.

Hence you are requested to look into the matters.

Khalasi Safai yorker.
1« Vasant Bhairao. 1. Chagan Babala Solanki
2. Ahmmed Husain 2. Bhailal [anilal
3« Arjun Bhikha 3. Kanu Kalidas
4, Ranchod fela 4. Bhikha Manilal
5. gka Narcttam 5. Keshav Raihi
6. [Magan Somabhai 6. Rameshbhail
7, Chandu Siva 7. Chandu Kalidas.
8e Devji Godhan 8. Kantibhai Somabhai

xxxXNARNAT KRigkax Natvar - 9 Vinod Chimmane
10. Kanchan NaganAmbalal
13. Balwant Kolkar

12. Latif Jobhai

13. Chaganbhai Goving —
14. Raiji Puja

15. Mahesh B. Kabur



